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Obscenity in electronic and print media
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SHRI ANAND SHARMA (Himachal Pradesh): Sir, if you allow me, the hon. Minister
said that ... (Inferruptions)...

MR. CHAIRMAN: No, no. Mr. Vinay Dinu Tendulkar.

SHRI ANAND SHARMA: Sir, if you allow me, the standards of advertisement
... (Interruptions)...

MR. CHAIRMAN: Anandji, I have not allowed you. It is a very important 1ssue.
SHRI ANAND SHARMA: Sir, when such issues come before Parliament. ..

MR. CHAIRMAN: Tt requires to be discussed.

SHRI ANAND SHARMA: Sir,...

MR. CHAIRMAN: No, no. Please, sit down. ... {Inferruptions)... The Parliament 1s
there for the last seventy years. ... (Interruptions)...No, no. Don’t argue with the Chairman.
Please, sit down. ... (Interruptions)... I am now going to the next Zero Hour submission.

Shri Vinay Tendulkar. ... (Inferruptions)...It 1s Parliament, after all. ... (Interruptions)...

SHRI ANAND SHARMA: I am not arguing with the Chairman. ... (Inferruptions)...
I am only requesting the Chair to be flexible. ...{Interruptions)...
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MR. CHAIRMAN: T also have a minimum of twenty years’ experience in Parliament.



